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BLFORE THJ CENTRAL ADMINISTRATIVE TRIBUNAL
BANQALDR{ BENCH, BANGALURE

DATED THIS‘THE FCURTEENTH DAY OF OCTOBER 1986
Present s HLn‘ble Shri CH. Ramakrishna Rao, Member(J)

HLn'bla Shri P..Spinivasan, .~ ~Member(A)
Shri H.U.Ramasuamy,|
Emgineer 'SB',
Drafting Section,
Mechanical FacilitiLs,
ISR0O Satellite Centre,
Department of Space,
Government of India
Peenya, Bangalore=580058, Applicant

{Smt. Kripalini, Advocate)

V8. ‘

l.Union of India, |
by its Secretary,
Department of SpadE,
Vigyan Bhavan, NawiDelhihllDUIl.

2.The Chairman, L
Indian Space lesearch Organisation,
Headquarters, Depaftment of Space,
'F' Block, CBAB Complex,
Cauvery Bhavan, Bakgalora—Siﬂﬂog.

3.The Dirsctor, |
Uikram Sarabai Space Centre,
Indian Space Hesearch Organisatian,
Department of Spact, Thumba,
Trivandrum=22, k

4,The Director,
TSR0 Satellite Cen{re,
Department of Spacd,
Government of India, Prenya,
Bangalore=560058. | Respondents
{shri MJS.Padmarajaiah, Advocate)

The application came up for hearinc before Court
on 14=~10-1986. mEmb&L(A} made the followings
' DRDER
Jrit Petitipn N0.4183 of 1978 was filed before the
Hich Court of Karnataka on 27-3-1978. Since the petition con-

tained two separate pfayars the Hich Court ordered that the

petitioner be asked t$ pay additional fee treatinc the petition

as two petitions. The second petition was given No.14361 of

©1578. These petitions on transfer have become Applicaticn$

Numbers 144 and 145 oﬁ 1986 before this Tribunal,



G

In these transferred applications, the applicant
who vas workinc as an Encinces '"S8', Indian Spacc Research
Jroanisation, Statellite Centre, Bancalore; complains that
he was wronnly awarded the punishment of "censure" by an
order dated 19=4=1977 and secondly that he was wroncoly stopped
at the stace of Efficiency Bar on 1-1-1577 and acain on
1=1-1373. Smt. Kripalani, learned councsel for the applicant
and Shri M,S.Padmarajaiah, lcarned counsel for the respondent,
have bcen heard today.

Shri Padmarajaiah brings to our attention the
fact that the applicant has since been compulsorily retired
from service by an Order "o 'T.EZD/].{IJ'.ESJ/G'."(154> dated S5th
June 1980 passed by the Director, Government of India, Depart—
ment of Space, ISRO Satellite Centre, Bangalore, The appli-
cant has not challenged this order of compulsory retirement.
Therefore Shri Padmarajaiah urges that this application has
become infructuous.kSmt. Kripalani on behalf of the applicant,
frankly admitted that her client had not visited her office
and had not given this information to her.

Since the applicant has bren retired from service,
his application against th. penalty as well as the denial of
increment at the stage of Lfficiency Bar do not survive for
consideration.

In the result, the application is dismissed.
Howevery, the parties will becar their costs.

C&,J/\;\JM&J . ’g\/ \)S/M

(CH.Ramskrishna Rac) \P.ur nivasan,
Member({J) : Member( A,
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